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Shri N, V. Krishpan, Act, Chairmn -

Contempt in respect of the order dated 8,2,1995
(Annexure C-1) is alleged, It is stated that the
subsequent order dated 5/6,7.1995 (Annexure 2—25 is

not in proper compliance and hence contempt is committed,

We have heard the learned counsel, This cannot be a

grounc for alleged contempt., The compliance has bean 
reported and order has been passed, If the petiticner
is dis-satisfied, it is open to her to challenge that 

order in proper proceedings,

2, In the circumstances, we do not find any merit in
this contempt petition. It is dismissed reserving
liberty to the petitioner to challenge the Annexure

-2 ordgr in appropriate proceedings, if so advised,
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